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No. 5 Bill, 1963
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‘Shri Tyagi (Dehra Dun): We wiil
do it. (Inmterruption),

Shri Priya Gupta: I am a junior
Member and he is a senior Member.
"Why should he interrupt me?

‘Mr. Speaker: Order, order.
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12.10 hrs.

APPROPRIATION (RAILWAYS)
NO. 5 ‘BILL*, 1963

The Minister of Railways (Sardar
-Swaran Singh): 1 beg to move for
‘leave to introduce a Bill to authorise
-payment and appropriation of certain
further sumgs from and out of the
:Consolidated Fund of India for the

Ezxcises (Amendi“'ment) Bill

service of the financial vear 1963-64
for the purposes of Railways.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to authorise pay-
ment a1 a»-ropriation of certain
further sums from and out of the
Consolidated Fund of India for
the service of the financial year’
1963-64 for the purposes of the
Railways.”

The motion was adopted.

Sardar Swaran Singh: I introiucet
the Bill.

12.20 hrs.

CUSTOMS AND CENTRAL EXCISES
(AMENDMENT) BILL— contd,

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri B. R.
Bhagat on the 23rd August, 1963,
namely:—

“That the Bill to amend the
Customs Act, 1962 and further to
amend the Central Excises and
Salt Act, 1944 be taken into consi-
deration.”

Out of the one hour allotted for this
Bill, 5 minutes have been taken and
55 miutes are still there. Shri Kashi
Ram Gupta.
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